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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NQ(s). 145-146 COF 2011
BEFORE THE REG STRAR SUNI L THOVAS

RAJENDRA PRALHADRAO WASNI K Appel I ant (s)
VERSUS
THE STATE OF MAHRASHTRA Respondent ( s)

(Wth appl n(s) for stay of execution of sentence of death

Date: 24/11/2011 These Appeal s were called on for hearing today.

For Appellant(s) M. Kawal jit Singh Bhatia, adv.
M. Subhro Sanyal, Adv.

For Respondent (s)
Ms. Asha Gopal an Nair, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Servi ce is conpl et e. Oi gi nal records are
received. Appellant has filed additional docunents at
SLP stage. Both sides subnit that no further steps are
required. Hence, place the matter before the Hon ble
Court as per rules.

(Sunil Thomas)
Regi strar
SB



